FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF STEELCO GUJARAT LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

STEELCO GUJARAT LIMITED

2. | Date of incorporation of corporate debtor | 09t January 1989
3. | Authority under which corporate debtor is Registrar of Companies,
incorporated / registered Ahmedabad
4. | Corporate Identity No. / Limited Liability | L27110GJ1989PLCO] 1748
Identification No.of corporate debtor
S. | Address of the registered office and |Plot No.2 G.I.D.C. Estate, Palej Dist.
principal office (if any) of corporate debtor Bharuch Gujarat 392 220
6. |Insolvency commencement date in|31.12.2020
respect of corporate debtor _
/. | Estimated date of closure of insolvency | 30.06.2021
resolution process
8. |Name and registration number of the | Nirav Anupam Tarkas
insolvency professional acting as interim Regn No. IBBI / IP-002 / IP-NOQ776 /
resolution professional 2018-19 /12375
9. | Address and e-mail of the interim resolution | # 209 B.N.Chambers, Opp. Welcom
professional, as registered with the Board Hotel, R.C.Dutt Road, Alkapuri,
Vadodara - 390 007 Gujarat
Email:steelcocirp@gmail.com
10. | Address and e-mail to be used for| # 209 B.N.Chambers, Opp. Welcom
correspondence with the interim resolution | Hotel, R.C.Dutt Road, Alkapuri,
professional Vadodara - 390 007 Gujarat
Email:isteelcocirp@gmail.com
11. | Last date for submission of claims 31.01.2021
12. | Classes of creditors, if any, under clause (b) | Name the class(es)
of sub-section (6A) of section 21, ]
ascerfained by the interim resolution | Non Convertible Preference Share
professional
13. | Names of Insolvency Professionals | Only 1 Creditor Holding
identified fo act as Authorised
Representative of creditors in a class (Three | Non Convertible Preference Share
names for each class)
14. (a) Relevant Forms and Web link:..... N.A.

(b) Details of authorized representatives
are available at:-

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvenc

Limited on 31.12.2020.

y resolution process of the Steelco Gujarat

The creditors of Steelco Gujarat Limited are hereby called upon to submit their
claims with proof on or before 31.01.2021 to the interim resolution professional at the
address mentioned against entry No. 10,

ATTESTEDSR. &

L3
CA MKAS

INSOLVENCY PROFESSIONAL
REGN. NO. IBBI/IP-002/
IP-N00776/2018:19/1237%5




The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submit the claims with proof in person, by post or by
electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall
indicate its choice of authorised representative act as authorised representative of
the class [Non Convertible Preferential Shares] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of
Interim Resolution Professional

Sd/-
Date :06.01.2021 Nirav Anupam Tarkas
Place :Vadodara Regn No. IBBI / IP-002 / IP-NO0776 / 2018-19 / 12375

ATT;ﬁ/TED’

CA NIRAV TARKAS
INSOLVENCY PROFESSIONAL
REGN. NO. IBBI/IP-002/
IP-N00776/2018:19/12375



FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
STEELCO GUJARAT LIMITED
1 | Name of corporate debtor STEELCO GUJARAT LIMITED S
2 | Date of incorporation of corporate debtor | 09th January 1989 3
3 | Authority under which corporate debtor is | Registrar of Companies, Ahmedabad In ter
incorporated / registered . ?mﬁ'
4 | Corporate Identity No. /Limited Liabilty | L27110G1989PLCO11748 sy
Jdentification No. of corporate debtor Series
5 | Address of the registered office and Plot No.2 G.I.D.C. Estate, Palej, annive
principal office (if 4ny) of corporate debtor | Dist. Bharuch, Gujarat - 392 220 subjec
6 | Insolvency commencement date in 31.12.2020 vide
respect of corporate debtor Decer
7 | Estimated date of closure of insolvency | 30.06.2021 Notice
resolution pm : ; exerci
8 | Name and registration number of the | Nirav Anupam Tarkas -~
insolvency professional acting as Regn No. i
interim résolution professional 1BBI / IP-002 / IP-N00776 / 2018-19 / 12375 i)l
9 | Address and e-mail of the interim # 200 B.N.Chambers, Opp. Welcom Hotel, o g
resolution professional, as registered R.C.Dutt Road, Alkapuri,  Vadodara-390007, >
with the Board Gujarat. Email:steelcocirp@gmail.com
10 | Address and e-mail to be used for # 209 B.N.Chambers, Opp. Welcom Hotel, b.
correspondence with the interim R.C.Dutt Road, Alkapuri, Vadodara-390007,
| resolution professional Gujarat. Email:steelcocirp@gmail.com
11 | Last date for submission of claims 31.01.2021
12 | Classes of creditors, if any, under clause | Name the class(es)
(b) of sub-section (6A) of section 21, N
ascertained by the interim resolution Non Convertible Preference Shares
professional
13 | Names of Insolvency Professionals Only 1 Creditor Holding
identified to act as Authorised
Representative of creditors in a class Non Convertible Preference Shares
(Three names for each class)
14 | (a) Relevant Forms and Web link : N.A.
(b) Details of authorized representatives A ;
aroavalable 8t Physical Address : N.A.
Notice is hereby given that the NalionatcompanyLawTribunalhasorderedﬂmoonmenoememofa
ir\sowencyrasoluﬁonpmcessofmesm&:hatmonmnum.
TheoradilorsofSheleoGularatLhnIhdarehembycalledmontosubmﬂMrdah;swimproofonor
before 31.01.2021 tothe interim resolution professional atthe address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submitzhe claims with proof in person, by postand by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative to act as authorised representative of the class [Non Convertible Preference
Shares]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties. Sd/- d
CA Nirav Anupam Tarkas
Date: 06.01.2021 (Interim Resolution Professional) PD"C‘
Place: Vadodara Regn No. IBBI/IP-002/IP-N00776/2018-19/12375 ~
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